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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BRANCH, NEW DELHI v
EXECUTION APPLICATION NO. 11-12/2024 7’@ '
IN AL
ORIGINAL APPLICATION NO. 41/2020 & 94 of 202 :z

IN THE MATTER OF: - \\;

Pushpendra Kumar " .Applicamskx';fig A

Versus

Nagar Panchayat Kadaura & Ors. ...Respondents

COMPLAINCE OF ORDER DATED 15.12.2025 PASSED BY
THIS HON’BLE TRIBUNAL  DIRECTING THE
RESPONDENTS TO FILE ACTION TAKEN REPORT

I, Deponent Manoj Kumar Singh. S/O Sri Sachchidanand Singh,
aged about 58 years, currently working as Sub Divisional
Magistrate, Kalpi, with additional charge of Executive Officer.
Nagar Panchayat, Kadaura, District Jalaun, Uttar Pradesh, do hereby
«7, . solemnly affirm and declare as under : -

That the deponent is the Sub Divisional Magistrate of
Kalpi with additional charge of Executive Officer of Nagar
Panchayat, Kadaura, ie., Respondent No. 1 in the
abovementioned Execution Application, and is therefore

well acquainted with the facts and circumstances of the
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present case. based on information and knowledge derived
from the official records maintained in the ordinary course
of business.
That the applicant filed the present Execution Application
No. 11/12 of 2024, alleging non-compliance with the
directions issued by the Hon’ble Tribunal. It was further
alleged on 15.12.2025 that violation of environmental
norms in maintaining the ponds at Kadaura, District
Jalaun, Uttar Pradesh.
That this Hon’ble Tribunal, vide order dated 15.12.2025,
was pleased to issue the following directions:-

“8. Learned Counsel for respondent no.1 has also
submitted that action plan is being prepared and
environmental issues raised before the Tribunal will be

redressed. Hence, we direct respondent no.l to file the

Iprotection of the pond, details of the area of the pond as

pre the revenue record, their geo-coordinates, assigning
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unique identification to each pond, source of fund for
completing the work and agency responsible for carrying
out the work along with officers accountable to ensure that
work is completed within the timebound period. The said
action plan will disclose the outer time limit to complete
the work. This action plan along with the fresh status
report be filed by respondent no. I atleast one week before
the next date of hearing.”

4. That in compliance with the directions issued by this
Hon’ble Tribunal vide order dated 15.12.2025,
Respondent No. 1 duly undertook the necessary actions
and consequently filing a detailed Action Plan dated
17.02.2026 for all alleged 13 Ponds before this Hon’ble

Tribunal.

DETAILED ACTION PLAN OF THE RESPONDENTS
A.  That in compliance with the Order dated 15.12.2025 passed
,: "\}" . by this Hon’ble Tribunal, Respondent No. 1 most respectfully

ybmits and places on record the Action Plan dated
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17.02.2026 with respect to Udai Pond (Plot No.- 112), the
details whereof are set out hereinbelow:

Action Plan for Rejuvenation:

That the Manshadevi Pond, located under Nagar Panchayat
Kadaura, earlier had lotus flowers growing in it. These
flowers were used by the temple priests and the local public
for religious purposes. However, the lotus flowers are
currently not visible due to the winter season. At present,
cleaning arrangements have been made for the pond, and steps
have been taken to stop outside sewage from entering it.
Proper arrangements have also been made for the collection
of rainwater. Photographs of the same are attached for
reference.

Action Plan for Removal of Encroachment and

Protection:



That as per the revenue records presently available, the

recorded area of Udai Pond is 0.785 hectares, subject to
verification and demarcation by the competent revenue
authorities.

iv.  Geo-Coordinates:

That the geo-coordinates of Udai Pond as identified during the
joint inspection/survey are as follows:

Latitude: 25.991622

Longitude: 79.84599

v. Source of Fund: N/A.

vi.  Agency Responsible with Officers Accountable: N/A.

vii. Outer (Maximum) Time Limit: N/A.

B.  That in compliance with the Order dated 15.12.2025 passed
by this Hon’ble Tribunal, Respondent No. 1 most respectfully
submits and places on record the Action Plan dated
17.02.2026 with respect to Sadar Pond (Plot No.- 586), the

details whereof are set out hereinbelow:
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That Under the State Government’s Amrit Sarovar 2.0

Scheme, Sadar Talab. located within the jurisdiction of Nagar

Panchayat Kadaura, has been approved for an amount of
2152.58 lakh, out of which ¥75.47 lakh has been received so

far. The following works are proposed to be carried out under

the said project:

‘Rejuvenation, dredging and dewatering of the pond

Fencing work

Horticulture work

Construction of C.C. benches

Roadside unipole signage

Unipole signage inside the pond area

Mud pathway with hedge on both sides

Stone pitching work

The above works at Sadar Talab are being executed by
C&DS, Jal Nigam, which is the implementing agency for the

project. The entire project fund has been transferred to the
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It is further submitted that no outside sewage is being

discharged into the pond. The pond has already been cleaned,
and pipes have been laid to collect rainwater and ensure
proper water inflow into the pond.

ii. Action Plan for Removal of Encroachment and
Protection:
That the area of the pond is fully secured and intact, and there
is no encroachment over the pond. Regular monitéring has
also been arranged to prevent any future encroachments.

iii.  Area of the Pond as per Revenue Record:
That as per the revenue records presently available, the
recorded area of Sadar Pond is 2.679 hectares, subject to
verification and demarcation by the competent revenue
authorities.

iv.  Geo-Coordinates:
That the geo-coordinates of Sadar Pond as identified during

g, he o jolnt inspection/survey are as follows:

; atitude: 25.983962

kangitude: 79.837607
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V. Source of Fund:

That under the State Government’s Amrit Sarovar 2.0

Scheme, Sadar Talab, located within the jurisdiction of Nagar
Panchayat Kadaura, has been approved for an amount of

X152.58 lakh, out of which ¥75.47 lakh has been received so

far.

%%

vi.  Agency Responsible with Officers Accountable:
That the implementation of the Action Plan shall be
undertaken by C&DS, Jal Nigam, under the overall
supervision of Concern Authorities of Jal Nigam Department

, who shall be personally responsible for ensuring compliance

within the stipulated timeline.
vii. Outer (Maximum) Time Limit: N/A.
C.  That in compliance with the Order dated 15.12.2025 passed

by this Hon’ble Tribunal, Respondent No. 1 most respectfully

_submits and places on record the Action Plan dated
\%.02.2026 with respect to Jagnaha Pond/ Behind

&L imata Mandir (Plot No.- 266), the details whereof are

s e\ ‘\',\..' m ’f
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RWE‘\“

u.-.r-«

T_-?Tp" GHUE .\i/\fﬁrﬁaﬁq@&
T S AT T




a. Action Plan for Rejuvenation:

That the Jaganha Pond, located under Nagar Panchayat
Kadaura, has been cleaned and purified. In the financial yeér

2021-22, the pond was auctioned for fish farming for a period

of five years, and the work order was issued on 03 April 2021.
The current lease period will end on 31 March 2026, after
which the auction process will be conducted again for fish
farming. The pond has a mud embankment (bund) all around,
and a concrete boundary wall has been constructed on two

sides. There is no obstruction in the collection of natural

rainwater in the pond. Rainwater during the rainy season is

conserved in the pond through a culvert. No dirty water or

sewage from outside enters the pond. A photocopy of the site

photograph is attached for reference.

Action Plan for Removal of Encroachment and
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iii.  Area of the Pond as per Revenue Record:

That as per the revenue records presently available, the
recorded area of Jagnaha Pond is 1.315 hectares, subject to
verification and demarcation by the competent revenue
authorities.

Vi. Geo-Coordinates:

That the geo-coordinates of Jagnaha Pond as identified during

the joint inspection/survey are as follows:

Latitude: 25.989612 i
Longitude: 79.840206
V. Source of Fund: N/A.

vi.  Agency Responsible with Officers Accountable: N/A.

vii.  Outer (Maximum) Time Limit: N/A.
D.  That in compliance with the Order dated 15.12.2025 passed
by this Hon’ble Tribunal, Respondent No. 1 most respectfully

"'y \ submits and places on record the Action Plan dated 5

@7 .02.2026 with respect to Pond near Graveyard (Plot No.-
<L

~: 311), the details whereof are set out hereinbelow:
.\T'; /
7 Action Plan for Rejuvenati
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That the Graveyard Pond, located under Nagar Panchayat

Kadaura, has been cleaned and sanitized. The pond is
surrounded by a boundary wall on all sides, making it fully

secured. The pond will be auctioned in the next financial year

for the purpose of fish farming. The pond has already been
cleaned, and no dirty water from outside enters it. Adequate f
arrangements have been made for the collection of rainwater,
and water is also supplied from government tube wells. A
photocopy of the site photograph is attached for reference.
il. Action. Plan for Removal of Encroachment and
Protection:
That the area of the pond is fully secured and intact, and there
is no encroachment over the pond. Regular monitoring has
also been arranged to prevent any future encroachments.

Area of the Pond as per Revenue Record:

That as per the revenue records presently available, the -
ecorded area of Pond near Graveyard is 0.316 hectares,
S /subject to verification and demarcation by the competent

revenue authorities.
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iv.  Geo-Coordinates:
That the geo-coordinates of Pond near Graveyard as identified
during the joint inspection/survey are as follows:
Latitude: 25.989443
Longitude: 79.831247

V. Source of Fund: N/A

vi.  Agency Responsible with Officers Accountable:N/A

vii. Outer (Maximum) Time Limit: N/A

E.  That in compliance with the Order dated 15.12.2025 passed
by this Hon’ble Tribunal, Respondent No. 1 most respectfully
submits and places on record the Action Plan dated
17.02.2026 with respect to Pond near Vaishnav Mata
Mandir, the details whereof are set out hereinbelow:

i. Action Plan for Rejuvenation:

That Vaishnomata Temple Pond, located wunder the
risdiction of Nagar Panchayat Kadaura, has a boundary wall
about 2-3 feet on all sides, with one side kept open to allow
atural rainwater to collect in the pond. Under the Urban

Lake/Pond Conservation Scheme, vide Government Order
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No. 534/2026/Nau-5-002-Comp  No.-2002135,  Urban
Development Section-35, dated 02 January 2026, an amount of
%27.03 lakh has been approved for the construction of an iron
mesh boundary wall and interlocking work on Plot Nos. 657
and 659. The tender process is currently underway. The
executing agency for the said work will be Nagar Panchayat
Kadaura, and the Junior Engineer of the PWD Department

attached to Nagar Panchayat Kadaura will supervise and

monitor the work to ensure that it is completed within the
stipulated time. It is further submitted that the pond has been
cleaned, adequate arrangements have been made for
collection of rainwater, and no sewage from outside enters the
pond. Geotagged photographs of the site are attached for

reference.

Action Plan for Removal of Encroachment and

w Protection:
at the area of the pond is fully secured and intact, and there

no encroachment over the pond. Regular monitoring has
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Area of the Pond as per Revenue Record:

That as per the revenue records presently available. the
recorded area of Vaishnomata Temple Pond is 0.101
hectares, subject to verification and demarcation by the

competent revenue authorities.

Geo-Coordinates:

That the geo-coordinates of Vaishnomata Temple Pond as
identified during the joint inspection/survey are as follows:
Latitude: 25.983597

Longitude: 79.839951

V. Source of Fund: That under the Urban Lake/Pond
Conservation Scheme, vide Government Order No.

534/2026/Nau-5-002-Comp No.-2002135, Urban

Development Section-3, dated 02 January 2026, an amount of
$27.03 lakh has been approved for the construction of an ir(;n
mesh boundary wall and interlocking work.
v1 Agency Responsible with Officers Accountable:

f\# }_ That the implementation of the Action Plan shall be

'\

u ‘Qertaken by Nagar Panchayat, Kadaura, under the
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overall supervision of Junior Engineer of the PWD
Department attached to Nagar Panchayat Kadaura. who
shall be personally responsible for ensuring compliance
within the stipulated timeline.

Outer (Maximum) Time Limit: N/A

That in compliance with the Order dated 15.12.2025 passed
by this Hon’ble Tribunal. Respondent No. 1 most respectfully
submits and places on record the Action Plan dated
17.02.2026 with respect to Vaishnav Mata Mandir (Plot
No.- 659), the details whereof are set out hereinbelow:
Action Plan for Rejuvenation:

That Vaishnomata Temple Pond, located under the
jurisdiction of Nagar Panchayat Kadaura, has a boundary wall
of about 2-3 feet on all sides, with one side kept open to allow
natural rainwater to collect in the pond. Under the Urban
Lake/Pond Conservation Scheme, vide Government Order
No. 534/2026/Nau-5-002-Comp  No.-2002135, Urban

Development Section-5, dated 02 January 2026, an amount of

= “T}-— \327.03 lakh has been approved for the construction of an iron
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mesh boundary wall and interlocking work on Plot Nos. 657
and 659. The tender process is currently underway. The
executing agency for the said work will be Nagar Panchéyat
Kadaura, and the Junior Engineer of the PWD Department
attached to Nagar Panchayat Kadaura will supervise and
monitor the work to ensure that it is completed within the
stipulated time. It is further submitted that the pond has been
cleaned, adequate arrangements have been made for
collection of rainwater, and no sewage from outside enters the
pond. Geotagged photographs of the site are attached for

reference.

ii. Action Plan for Removal of Encroachment and
Protection:
That the area of the pond is fully secured and intact, and there

is no encroachment over the pond. Regular monitoring has

also been arranged to prevent any future encroachments.

AAPE. ;nlﬁ& Area of the Pond as per Revenue Record:

“Lhat as per the revenue records presently available, the

iéféorded area of Vaishnomatg Temple Pond is 0.101

[
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hectares. subject to verification and demarcation by the

competent revenue authorities.

Geo-Coordinates:

That the geo-coordinates of Vaishnomata Temple Pond as
identified during the joint inspection/survey are as follows:
Latitude: 25.983627

Longitude: 79.839357

Source of Fund: N/A

Agency Responsible with Officers Accountable:

That the implementation of the Action Plan shall be
undertaken by Nagar Panchayat, Kadaura, under the
overall supervision of Junior Engineer of the PWD
Department attached to Nagar Panchayat Kadaura, who
shall be personally responsible for ensuring compliance
within the stipulated timeline.

Outer (Maximum) Time Limit: N/A

b e m———————————_ig.
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17.02.2026 with respect to Bahari Pond (Plot No.- 946), the
details whereof are set out hereinbelow:

Action Plan for Rejuvenation:

That the Bahari Pond, located under Nagar Panchayat
Kadaura, has been cleaned and sanitized. In the financial year
2021-22, the pond was auctioned for fish farming for a period
of five years. The work order was issued on 03 April 2021,
and the lease period will end on 31 March 2026. After the
expiry of the current lease, the auction process will be
conducted again for fish farming. All sewage lines leading to
the pond have been completely closed, and at present no
sewage is entering the pond. A work plan for the overall
beautification of the pond will be prepared and submitted to
the Government in the next financial year. The beautification
work will be undertaken after approval of funds by the
Government. The executing agency for the project will be

Nagar Panchayat Kadaura, and the Junior Engineer of the

1001
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completion. Adequate arrangements have been made for
rainwater harvesting, and the pond has been cleaned.

Action Plan for Removal of ‘Encroachment and
Protection:

That the area of the pond is fully secured and intact, and there
is no encroachment over the pond. Regular monitoring has
also been arranged to prevent any future encroachments.
Area of the Pond as per Revenue Record:

That as per the revenue records presently available, the
recorded area of Bahari Pond is 1.226 hectares, subject to
verification and demarcation by the competent revenue
authorities.

Geo-Coordinates:

That the geo-coordinates of Bahari Pond as identified during
the joint inspection/survey are as follows:

Latitude: 25.981027

Longitude: 79.838885

Source of Fund: N/A

Agency Responsible with Officers Accountable:

A A AT
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That the implementation of the Action Plan shall be
undertaken by Nagar Panchayat, Kadaura, under the
overall supervision of Junior Engineer of thé PWD
Department attached to Nagar Pz;nchayat Kadaura, who
shall be personally responsible for ensuring compliance
within the stipulated timeline.

Outer (Maximum) Time Limit: N/A

That in compliance with the Order dated 15.12.2025 passed

by this Hon’ble Tribunal. Respondent No. 1 most respectfully

17.02.2026 with respect to Nagin Shakti Pond (Plot No.-
430/994), the details whereof are set out hereinbelow:
Action Plan for Rejuvenation:

That the pond had earlier been excavated and the covered area

has been duly protected by constructing a boundary wall

o /attandl FfEd
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submits and places on record the Action Plan dated .

1003



ii.

iil.

21

operations. After completion of the cleaning work, water is
being filled in the pond through a private tube well to restore
the water level, and the process of auction for fish farming in
the pond is presently underway. It is further submitted that no
dirty water or sewage is entering into the pond, and adequate
measures have been taken to ensure that the pond remains free
from any contamination.

Action Plan for Removal of Encroachment and
Protection:

That the area of the pond is fully secured and intact, and there
is no encroachment over the pond. Regular monitoring has
also been arranged to prevent any future encroachments.
Area of the Pond as per Revenue Record:

That as per the revenue records presently available, the
recorded area of Nagin Shakti Pond is 0.130 hectares, subject

to verification and demarcation by the competent revenue

authorities.

aubsrerrd s st
T GErE AN ST




1005

22

iv. Geo-Coordinates:
That the geo-coordinates of Nagin Shakti Pond as identified
during the joint inspection/survey are as follows: |
Latitude: 25.988208 ‘
Longitude: 79.844194

V. Source of Fund: N/A

vi.  Agency Responsible with Officers Accountable: N/A

vii. Outer (Maximum) Time Limit: N/A.

L. That in compliance with the Order dated 15.12.2025 passed
by this Hon’ble Tribunal, Respondent No. 1 most respectfully

submits and places on record the Action Plan dated

17.02.2026 with respect to Seer Pond (Plot No.- 585/2 (22)),

the details whereof are set out hereinbelow:
9 Action Plan for Rejuvenation:
That under the Urban Lake/Pond Conservation Scheme, for

Seer Pond located under Nagar Panchayat Kadaura, vide

Government Order No. 534/2026/9-5-002-Comp No.-

velopment Section-5 dated 02 January
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construction of a mesh boundary wall and interlocking work
in the pond area. After completion of the tender process. the
work will be executed under the supervision of thevJunior
Engineer. The area of the pond is pfotected and there is no
encroachment of any kind. The pond has been cleaned, and
adequate arrangements have been made for the collection of
rainwater. No dirty water or sewage from outside enters the
pond. A photocopy of the site photograph is attached for
reference.

ii. Action Plan for Removal of Encroachment and
Protection:
That the area of the pond is fully secured and intact, and there
is no encroachment over the pond. Regular monitoring has
also been arranged to prevent any future encroachments.

iii.  Area of the Pond as per Revenue Record:

That as per the revenue records presently available, the

recorded area of Seer Pond is 0.235 hectares, subject to

verification and demarcation by the competent revenue

authorities.
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Geo-Coordinates:

That the geo-coordinates of Seer Pond as identified during the
joint inspection/survey are as follows: .
Latitude: 25.987772 |

Longitude: 79.837407

Source of Fund: That under the urban Lake/Pond
Conservation Scheme, for Seer Pond located under Nagar
Panchayat Kadaura, vide Government Order No. 534/2026/9-
5-002-Comp No0.-2002135, Urban Development Section-5
dated 02 January 2026, an amount of X14.15 lakh has been
approved for the construction of a mesh boundary wall and
interlocking work in the pond area.

Agency Responsible with Officers Accountable:

That the implementation of the Action Plan shall be
undertaken by Nagar Panchayat, Kadaura, under the

overall supervision of Junior Engineer, who shall be

‘\'ﬂ . - . . .
. A personally responsible for ensuring compliance within the
| | stipulated timeline.

viis 7/ Outer (Maximum) Time Limit: N/A
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That in compliance with the Order dated 15.12.2025 passed
by this Hon’ble Tribunal, Respondent No. 1 most respectfully
submits and places on record the Action Plan dated
17.02.2026 with respect to Dhobipura Pond (Plot No.-
292/2), the details whereof are set out hereinbelow:

Action Plan for Rejuvenation:

That under the Urban Lake/Pond/Tank Conservation Scheme,
financial approval has been granted for development works of
Dhobipura Pond situated within the jurisdiction of Nagar
Panchayat Kadaura, Vide Government Order No. 534/2026/9-
5-002-Comp. No. 2002135, Urban Development Section-5,
Lucknow dated 02.01.2026, an amount of 219.12 lakh has
been sanctioned for construction of a mesh boundary wall and
interlocking work around the pond area. It is further submitted

that the work shall be executed after completion of the
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dirty water or sewage from outside is entering into the pond.
Adequate arrangements have been made to ensure that
rainwater is properly collected and retgined in the pond,
thereby maintaining its ecological and environmental
condition.

ii. Action Plan for Removal of Encroachment and

Protection:

That the area of the pond is fully secured and intact, and there
is no encroachment over the pond. Regular monitoring has
also been arranged to prevent any future encroachments.

iii.  Area of the Pond as per Revenue Record:
That as per the revenue records presently available, the
recorded area of Dhobipura Pond is 0.353 hectares, subject
to verification and demarcation by the competent revenue

authorities.

S (\ L By ey Geo-Coordinates:
N
k)

% v hat the geo-coordinates of Dhobipura Pond as identified
\

uring the joint inspection/survey are as follows:

Latitude: 25.988122
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Longitude: 79.8368

V. Source of Fund: That under the Urban Lake/Pond/Tank
Conservation Scheme, financial approval has been graﬁted for
development works of Dhobipura Pénd situated within the
jurisdiction of Nagar Panchayat Kadaura, Vide Government
Order No. 534/2026/9-5-002-Comp. No. 2002135, Urban
Development Section-5, Lucknow dated 02.01.2026, an
amount of ¥19.12 lakh has been sanctioned for construction
of a mesh boundary wall and interlocking work around the
pond area.

vi.  Agency Responsible with Officers Accountable:
That the implementation of the Action Plan shall be
undertaken by Nagar Panchayat, Kadaura, under the

overall supervision of Junior Engineer, who shall be

personally responsible for ensuring compliance within the
*

dtipulated timeline.

)

il. 3 Puter (Maximum) Time Limit: N/A.

That in compliance with the Order dated 15.12.2025 passed

by this Hon’ble Tribunal, Respondgnt No. 1 most respectfully
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submits and places on record the Action Plan dated
17.02.2026 with respect to Bamhori Pond (Plot No.- 60), the

details wh¢reof are set out hereinbelow:

i Action Plan for Rejuvenation:
That Bamhori Pond, situated within the jurisdiction of Nagar
Panchayat Kadaura, is located in the central part of the‘town.
At present, necessary action is being undertaken to remove
water hyacinth and other aquatic vegetation from the pond in
order to restore its ecological condition. It is submitted that a
comprehensive action plan for the overall beautification and
development of the pond shall be prepared and forwarded to
the Government in the forthcoming financial year. Upon
approval of the requisite funds by the competent authority, the
works relating to beautification of the pond and construction

g of'a boundary wall shall be undertaken. The Nagar Panchayat
;:f:::f,\._‘
B e ;‘Exi_Kadaura shall act as the executing agency for the said works.

e Junior Engineer of the Public Works Department (PWD)
sociated with Nagar Panchayat Kadaura shall maintain

strict supervision and monitoring of the project to ensure that

soferREr PEip s e_xﬂm"u
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the entire work is completed within the stipulated time frame.
It is also submitted that adequate arrangements have been
made for the collection and conservation of rainwatér in the
pond.

Action Plan for Removal of Encroachment and
Protection:

That water hyacinth has developed in certain portions of the
pond, and necessary steps are presently being undertaken for
its removal and cleaning to restore and maintain the ecological
condition of the pond.

Area of the Pond as per Revenue Record:

That as per the revenue records presently available, the
recorded area of Bamhori Pond is 0.474 hectares, subject to
verification and demarcation by the competent revenue

authorities.

|
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Longitude: 79.833313

V. Source of Fund: N/A

vi.  Agency Responsible with Officers Accountable:

That the implementation of the Action Plan shall be
undertaken by Nagar Panchayat Kadaura, under the overall
supervision of Jumior Engineer of the Public Works
Department (PWD) associated with Nagar Panchayat
Kadaura, who shall be personally responsible for ensuring
compliance within the stipulated timeline.

vii. Outer (Maximum) Time Limit: N/A.

K.  That in compliance with the Order dated 15.12.2025 passed
by this Hon’ble Tribunal, Respondent No. 1 most respectfully
submits and places on record the Action Plan dated
17.02.2026 with respect to Bamhori Pond (Plot No.- 61), the

:,‘; \\ details whereof are set out hereinbelow:

i>, "~ “Action Plan for Rejuvenation:
at Bamhori Pond, situated within the jurisdiction of Nagar
anchayat Kadaura, is located in the central part of the town.

At present, necessary action is being,undertaken to remove

PO————
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water hyacinth and other aquatic vegetation from the pond in
order to restore its ecological condition. It is submitted_that a
comprehensive action plan for the overall beautification and
development of the pond shall be prepared and forwarded to
the Government in the forthcoming financial year. Upon
approval of the requisite funds by the competent authority, the
works relating to beautification of the pond and construction
of'a boundary wall shall be undertaken. The Nagar Panchayat
Kadaura shall act as the executing agency for the said works.
The Junior Engineer of the Public Works Department (PWD)
associated with Nagar Panchayat Kadaura shall maintain
strict supervision and monitoring of the project to ensure that
the entire work is completed within the stipulated time frame.

It is also submitted that adequate arrangements have been

made for the collection and conservation of rainwater in the

of Encroachment and

AAPSENA
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pond. and necessary steps are presently being undertaken for
its removal and cleaning to restore and maintain the ecological
condition of the pond.

Area of the Pond as per Revenue Record:

That as per the revenue records presently available, the
recorded area of Bamhori Pond is 0.069 hectares, subject to
verification and demarcation by the competent revenue
authorities.

Geo-Coordinates:

That the geo-coordinates of Bamhori Pond as identified
during the joint inspection/survey are as follows:

Latitude: 25.981082

Longitude: 79.834891

Source of Fund: N/A

Agency Responsible with Officers Accountable:

That the implementation of the Action Plan shall be
undertaken by Nagar Panchayat Kadaura, under the overall
supervision of Junmior Engineer of the Public Works

Department (PWD) associated with Nagar Panchayat

1015
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Kadaura, who shall be personally responsible for ensuring
compliance within the stipulated timeline.

vii.  Outer (Maximum) Time Limit: N/A

L. That in compliance with the Order elated 15.12.2025 passed
by this Hon’ble Tribunal, Respondent No. 1 most respectfully
submits and places on record the Action Plan dated
17.02.2026 with respect to Kherapati Pond (Plot No.- 566),
the details whereof are set out hereinbelow:

i Action Plan for Rejuvenation:

That Kherapati Pond, situated within the jurisdiction of Nagar
Panchayat Kadaura, is located in the central part of the town.
At present, necessary action is being undertaken to remove 12
encroachments identified in and around the pond area in order
to restore and protect the water body. It is submitted that a

comprehensive action plan for the overall beautification and

//;:“ - “- o\
N
,,]"/\ - SUIAN development of the pond shall be prepared and forwarded to
/ 3 (1] KgNAR e Government in the forthcoming financial year. Upon
{ : TR0 i
e 08,2017 jproval of the requisite funds by the competent authority,
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of'a boundary wall shall be undertaken. That Nagar Panchayat
Kadaura shall act as the executing agency for the said project.
The Junior Engineer of the Public Works Department (PWD)
associated with the concerned Nagar Panchayat Kadaura shall
maintain strict supervision and monitoring to ensure that the
entire work is completed within the stipulated time frame.
Action Plan for Removal of Encroachment and
Protection:

That there were 12 encroachments remaining over the said
pond, and the process for their removal is currently underway.
Upon removal of these encroachments, the entire area of the
pond will be restored and made free from encroachment.
Area of the Pond as per Revenue Record:

That as per the revenue records presently available, the
recorded area of Kherapati Pond is 0.611 hectares, subject to

verification and demarcation by the competent revenue
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iv. Geo-Coordinates:

That the geo-coordinates of Kherapati Pond as identified
during the joint inspection/survey are as follows:
Latitude: 25.985151
Longitude: 79.839832

V. Source of Fund: N/A

vi.  Agency Responsible with Officers Accountable:
That the implementation of the Action Plan shall be
undertaken by Nagar Panchayat Kadaura, under the overall
supervision of Junior Engineer of the Public Works
Department (PWD) associated with the concerned Nagar
Panchayat Kadaura, who shall be personally responsible for
ensuring compliance within the stipulated timeline.

vii. Outer (Maximum) Time Limit: N/A.

A true copy of the Complete Action Plan and along

G
i

'Yith real time pictures of all the Ponds dated 17.02.2026 is
%

7

» ‘»__’I‘fanexed herein and marked as ANNEXURE-R.
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7. That in view of the facts and circumstances hereinabove, it is
respectfully submitted that the respondents are meticulously

comply with the recommendation and direction passed byythe

Hon’ble Tribunal.
QFPQEH%N}% A
i ; uTe p‘i’ q(m
VERIFICATON S R BT
Verified at on day of 2026 that I, the

above-named deponent to hereby verify that the contents of the

above stated paras are true to my knowledge and belief and no part

of it is false and nothing material has been concealed there for

_ .~ DEPONENT o
o & ovch

GUIRY A Pt

’ersxmauy knows 10 ma
SR s £ A 8

TheContans were read oves Lo t% B2k
o Salemin/Affiged the same-beore , 3
AMJP.@MDa AT /

2 154 ™

JHER o8

J e
aruTieG tat anw h\"é(/h W 2 s
dentifiea. by Shn. - %ﬁL ' ?
ted s
g 4

1019

T R

5
=
=




Annexure-R/1

1020 - 37 49,
L o BRI — TR YR $HeR—se

si— (A /FodoweRn/ wHoshodo srurert s/ 2025—26 fesid— 7] /wxadt /2026
Har 4, :

IR fSremfear (o /xm0) /
TIRY BRI (Rermofio)
ST |

i~ o i e afew v 1 7 R o veeho velde so—11 /2013 TS UIleger Teilae 012 /2023 3 R T4 andw R 1542,

2024 ¥ A T e ) are e e
TR ST fvs Mo T R afew, ® Reel b a0 [T 15122005 B ot w9 Ry B & 39 § a PN U 3T
faa & ' ' :
F. | A1 BT | eI 6. | a5%a/ qTed B regfarT
3. BiG T, 20 H aﬁag;‘—;{%aﬁ : |
1 |S<s 112 0.785 RISIE @1 | TR YarId el a%arﬂ*fﬂaﬁmﬁﬂﬂﬁné?ﬁmﬁ‘ﬁﬁmﬂa/mm%'w
GG ne W TE | g o Rt A S Tt ARY B YT T AT ST @R SO R S <@ o S
gglz‘zfmwag %%%@ﬁﬁ%Wﬁgﬁﬁw%lWWﬁwgwmﬁﬂé%ﬁ
w®E B P Wﬁ%ﬁﬁﬂﬁﬁm%laﬁwwmmﬁ'%mmwﬁﬁ%
A T € | I Bemd Her T ¥ :
P SES 586 2,679 et "‘W*WWW%@%%WMWWW%WW%
SIGIC] | AT W W ST 0 15258 T T g 2, e wE 9o 7547 W gy & Rrad st A
T T Sy e o o 2 ' »
?ng B P 1. Rejuvention, Dredingn & Dewatering of Pond Work
ReHT 5 2. Fencing Work
T g 3. Horticl:]ultur(e) Work
4. - C.C Bench
| 5. Road Side Unipole Signage -
6. Pond Inside Unipole Signage
7. Mud Path Way With both side hedge
8. Stone Pitching work .
W%cgllﬁmwmﬁwmﬁom 0 THo Wl {79 gNI
Fd IR ST I R T Ao g SR T B B owry § e T 8 TR
Q YERIT BERT T 5 Ao § P ey A8 2| I A § qrey @7 @ T 9 w8

ST 8 | TTel 3 A1 qbrs vy <& 78 2 | a9 B I o g @ forg wigy S T




38

1315

N
TR G el @ SRId Tesied STer o ¥ AP WWWW@|

SITgl | 266 SUSIEEET] GIGIE] DR
qrers / &a%d g | facg af 202122 ¥ Al UeM ¥g 05 9f @ forg e @l T of, R i
TSI e g 'f?:r'ra%oaerﬁﬂzomﬁw‘@rﬁv—mwma‘rﬁ;gqqﬁzoze.aﬁwzﬂmwg}-@
AR @ T el 81 (R g wwen Ured @ o el ufsar @y omenft) arend ¥ ARl e e fed @
9 el f o | Aed B T Q1 TR% UGD! dSvsIarel a1 g8 & | wrapfard 9 STl @ YA 8F H Al &
BT PIS 3R THH B A Bl W ORE B BIS qney ) & yferar @ AeEH W avEd ¥ RS ar
3rfrHor =&Y | U BT qTend # OERMENT fBAT ST 1 39 aramg # arex T Tl Ul T8l S B ey
g BTG & BRITIRT Hel ™ 2 |
g | 311 0.316 AT B TR Yardd AR D <TG ATBId BlERdM arelrd § A1h dR W8 B foran T 3 |
% ahE W WE | Ryv7en) IR RG drSTeaTel a1 g2 & S gt sy & gRv ¥ e o facia af
o TSI T | a4 Ao @ 9l B SR Rre qrem % wwel i Rear o1 W | WA @
e PE | AH-TERE I & T | AR F PR T A T A & 9 BT T UHA B B ford T g
aftremo T8 E | R 4 TS & R WHR! <gedel U Al UF Toa o W & <erefa iRt B sy g
JuHTT | 657 0.101 dred BT | TR YERIE Halkl & i JMSTed JWNHT Afva) arelid § Rl ON% 2 9 3 B 3
AR B gFE QU | ISR a9 B8 © A1 UGRIE S @ Ao ¥ oo B B Y U oR% ¥ SE Gol 58
e We WA (51 TR/ Ma / dee/UER WREV AT @ Iid SRS S
vd qof %1 | —534 /2026 / Hi—5—-002~Comp N0.—2002135 TR &M S TT—5 f3Fid 02 Y, 2026 &
fosir 1 =T | gRT MeT WeT—657 T 659 # TR P el B ASSIaATel Ud SeRABT ¥ T0 27.03 WG
AfTEHT T | €Rl SR fosagoio T @ stk AT WHEE TR Y9rad BeRT & gRT SRl Bt @
g THIgE A # B qol o @ forw wqa FIRET @ SRRl | 9nt @1 o e e @ Rl
WG AR TR Q) TS 2 TE P D GO B9 G W S| S qeld ¥ ey a7 e ge) T8 o i
el el R Bl | , '
JwimrEr | 659 0.101 qed @ | TR JaR—d $ART & ST 3Meslied dWNHRT A% dred § aR] av® 2 & 3 B 3
AR B GAPE Q| A9 T §E T o Wi So @ qee ¥ WA B B R ue avw @ e gl 5
s We  JRT |81 ARG/ /e /AR R AN % g ARy |
vd o T |—534,/2026 /—5-002—Comp No.—2002135 TR e INI—5 fasiep 02 FTaS), 2026
fsir o T $WWW—657-W659ﬁ@%?ﬁmaﬁwwmg—ggozzm
gﬁwﬂﬁmmmaogqoaowzswmmwm FERT B gRI T

Pl BT T W W B ot B @ fore € PR 2 sty 99t @7 ae 1 o
P o valer e o @ T & qew 9w qeE ™ S R 2 e qem § g o T A |
STl | e Vel RS Wi |




1022

946

1.226

A
gIhd I

. SNEN
g qof 7
fer Y ove.
fIEAT LT

39
TR Jad BeRl © I BT d 9891 dqIelig 3] ATh
Y 2021—22 H WOl U Bg 05 99 B fory ey ¥
el 2021 BT OINI fhan AT o, S f5 31 71 0026 Br FHI :
Ao UTel B forg A ufsar & SRl | qremg ¥ S arell AT HAST A5 B qoren
e o) oo T B IR H aremd § faR))y o aws @7 ST NET T A @
T HidieRe @ FRIASHT TR B ST i v # A B ASh Sl | w9
IR WG SURIT TelTd T AR ey ST | IS W TR o Beky
Brt ik foseoSI0 MM & SR Afimr g R darad HaNl @& §RT F90f Frf g
e WA # erl ol e @ R e et @ e | a9 @1 O W6 a0 B fg
T SR X G TS & I Bl W% R B ¢ T § | Geld wrelid R Blens |

=
3
%

430 /99

0.130

RISICO |
gAHA IR

T g R
fdr W B
Egl EZE]
JrfaeHer F8l

@ A T e Bl YAy IR A B Aslied aAhel Pl AISUSIAd $T 0 oY
IR PR o AT B | Aol W B THR BT Pls AfTHAY T8I & Aelld & W B
PR STl 0T B IS B, UG & qGE B @ SR (ol SIIdd & ARG § g
WP AOA! el B STl DT DRIAET BT o <& ¥ | 9 areld 3§ -1 UM 718) oer 8 |

585/2

(22)

0.235

SISIE] BT
e e S
e gRfE
@ gl o7
fet ft g

fdeqor &)

TR TR PRl & A< eBTed UK died H TR 31Tl / dTelld / 9IE]. SREv ol
D ORI AR W] —534 /2026 /H-5-002—Comp NO.—2002135 R R$M

—5 Qi 02 SIa¥, 2026 §RT TIeld H Slell &1 qIS~HIaTel U4 SexaliibT &g 0 14,
15 o WIRd gs 8, ¥ fAfder @ $riael I 3R afae=r &) Se—va § o |
PNIIT SR | T BT &l G/ &, el YR @ D AR 78 £ qE @) % o
&0 & T 3| I @ R T v o o TG AR R W T § g qreg § aee a1 T O
TEl O & | RIS BICR 37 SRy Gor 2 |

10

292 /2

0.353

AT BT
gD I

Td guf § |
fpdy ft TR®
BT PIY

faeHor T8

TR AT IR N Rerd gy e § TN ¥/ Arorng /gy ke a8

ST AT 6534 /2026 / A—5-002—COMP No.—2002135 7R fprd A5
AT i 02 S, 2026 TR AT F A B AL v gewe T 3 0 1912
A W g8 8, R e o erfad SWT AR sfvger o cwa § o w
ST | g A ¥ e @1 T O g o 819 P UM vy e @ g gl e & @

e
@;ﬁ i "



- 40

11

IR | 60

0474

' meﬁﬁwmﬁmwﬁmmﬁﬁ%%‘lwﬁmﬂ%

PRI B w1 W ¥ | WA D T AR B prfarer AR B S fOci @ T @
1 A 10 R A G 4 KR A e B - e et (G G BB | S e | R e Ao
SR | FTRR) R TR vaEd ek e ok doseqodio [T @ AR v g R
ORI TR B ER T Brl B qag WA Y g qf e @ fory e PR 9t
vl o UMl U B B o e e oy @) T 3| were el T BIes |

1 0.069

| TR GaRd HenT A R TR Al TR & Al dere] § R & | Ao @ JodgE gen @)

PRITE) B W1 T 2| AT D Y WA B BRRi TR G A i 9 # e |
Woll SR | AR W SRR Wil SR T @l Widiav 9 aevgiaid & 1 BT ARA |
FRIEHl W TR GaRd $oR1 el AR doseeo M @ R afiE wWg TR TaRd
FIN B N T G 6l I O A o O o) @ fory qd FTREY @ w | avf @
UMl T3 AR B ford TUTE av ) Q1 TS & g6 i § 9k BT Tl U T o & | Herd
ey ORI BIeHIT |

13

566

0.611

12 arfasHr
Tl WM @
SN ESEGIIE]
BT &IHA
quf BT |

TR TR GGRT § ReIT GRION dleld 0K & 7 AEId ¥ R 8, W 12 AeAT g2l oF @
SR Bl W W 5| T D T WA B AN IR R A ey 9 § IRE 31
SR | ST ¥ SRR RN S Aed &1 Gedien @ aSRSiaTel B BR Rl SR | erer
TR TR G BN gl 3R dosepdio o @ R A Seg TR gar ae @ gR At

l

orl &l WRIeg A ¥ o Ot aRM @ forg wqd FIREL 91 SR | Here el R wrels |

3 ST EAR G
¥ SR @Al § S R Dl U Y|

el

@ W e X TH AR B el UG § e U 0 qm a6 T SRR T4 UM 3 ghen A Tt




1@24
4]

Yol SRAMRIS A1 431 o AfRey TeT W0 112 YT 80 # 0.785
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Latitude: 25.983962 2L J‘ :
Longitude: 79.837607 N e et
Altitude: 87.5¢12.3 m . ,
Accuracy:21.4m f
GPSTime: 11-02-2026 16:50
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Latitude: 25.983627
Longitude; 79.839357
Elevation: 148.1841.87 m
Accuracy: 1.7 m
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‘Longitude: 79.838885
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Longitude: 79.844194
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Accuracy: 30.0 m

Time; 12-02-2026 11:53
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Latitude: 25.981082
Longitude: 79.834891
Elevation: 149.47+13.6 m
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M Gma“ Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com>

SexvicePRio0y

Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated
15.12.2025 passed by this Hon’ble Tribunal.

1 message

Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com> 9 March 2026 at 19:45
To: ranjan kumar rai <advranjan.rai@gmail.com>

Dear Sir,

Please find attached the Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated 15.12.2025
in EA/11-12/2024 case Titled :- Pushpendra Kumar -Vs.- Nagar Panchayat Kadaura & Ors. NDOH:- 11/03/2026.

Consider this as advance service.

E Compliance Affidavit.pdf
24340K
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M Gmall Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com>

Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated
15.12.2025‘passed by this Hon’ble Tribunal.

1 message

Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com> 9 March 2026 at 19:46
To: bhanwar jadon <bhanwar09jadon@gmail.com>

Dear Sir,

Please find attached the Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated 15.12.2025
in EA/11-12/2024 case Titled :- Pushpendra Kumar -Vs.- Nagar Panchayat Kadaura & Ors. NDOH:- 11/03/2026.

Consider this as advance service.

@ Compliance Affidavit.pdf
24340K
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